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FINANCE BILL, 1982
THE MINISTER OF FINANCE (SHRI 

PRANAB MUKHERJEE); Sir, with your 
permission. I beg to mo?e*:

“That the Bill to give effect to tbe 
financial proposals of the Central Got- 
eminent for tbe financial year 1982-89 
be taken into consideration.”

The salient features of tbe main pro-
posals contained in the Finance BiTl wero 
explained in my Budget Speech. Tbe de-
tails of these proposals have been spelt 
out m the Explanatory Memorandum 
circulated amoag hon. Members along 
with the Budget papers. I will not taka 
the time of the House and traverse the 
same ground ooce again.

The Finance Bill has been before the 
Hon. Members for about seven weeks. 
During the general discussion on the 
Budget and thereafter, hon. Members 
made several suggestions in regard to
the provision in the Bill. A large num-
ber of suggestions and representations 
have also been made by trade and indus-
try, the Press and others concerned. I nm 
deeply grateful to the hon. Members and 
to all others who have given me their 
considered views and have offered cons-
tructive suggestions. I have given careful 
consideration to all these suggestions and 
have decided to modify some of my ori-
ginal proposals. I shall now briefly ex-
plain the principal changes that are pro-
posed to be made in Ihe provisions of the 
Bill.

The Bill contains a provision for the 
exemption of the encashment benefit in 
lieu of unavailed earned leave given to 
employees when they retire. As the en-
cashment benefit given in such cases to 
Government employees is regulated by 
rules framed by the Government, the Fin-
ance Bill does not contain any monetary 
ceiling in respect of the amount of ex-
emption to be allowed in the case of 
Government employees. However, in rela-
tion to other employees, the amount qua-
lifying for exemption is subject to *a 
ceiling of Rs 25,500. This ceiling was 
proposed having regard to the maximum 
amount which was then payable as en-
cashment benefit in lieu of unavailed ear-
ned leave to retiring Central Government 
employees. This maximum will now be 
Rs 30,000/-, after the recent increase In 
the deamesa allowance payable to Central! 
Government cmptoyees. I propose ac-
cordingly to raise the monetary ceiling of 
Rs. 25.500 in the Bill to Rs, 30,000.

Moved with the recommendation of the President.


